Union of India & others

Hen, Mr. Justice U.C. xr_'ivas_tatra% V.C.
Hon, Mr.A.B.Gort Adm. Memp, '

e el
(Hon. Mr. Justice U.C. Srivastava, V.:E?-é)
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The applicant who Was serving as Clerk Grade II
in the pay scale of ks 260«400 in the Perzonmel Branch
of Northern Railway at Allahabad division also appeared
in the test for the postd of Senior Clerk in the grade
Of Bs 330-560, 13.33% of which were made available"w
the Graduate Clerks already serving the the lower grade,
The applicant appeared in the said examination.Within

43 vacancies the agpplicant was placed at serial Neo. _'

vhaden
43. As per rules the Eﬁl?f—”ea-nts werg‘:?'be t aken as L
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per the merit list awd shEpErx ehe—appiicants who
e
were far belww the applicant Were taken butthe
o e yion * '!—

applicamt was not absorbed in the A33ahabad, The

did no o~
appli@nt/ wantg® his transfer to Lucknow givision,

The D.R.M. wrote a letter duoted 8,11.85(Annc:ure VIII)
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wherein it has been stated that these persens have

acquired sufficient exparience in their respective }

branches and to lopse them would be rather pinching,

These 15 persons b2 retained on the Division on promotion
as Sr.Grade Clerk agzimst 45 vacancies 9f eutside Graduate

~uota reserved on the division upto 30.9.83 with necessaryflg
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addressed to C.B.0. requesting to look into the

matter for the retention of the applicant and others
for promotion to the grade of Rs 330-560 against

45 vacancies, g

o5 The respondents contend that the applicant
alongwith 14 other clerks Who were posted out of
Allahabad Division did not move on transfer to the

respective divigion and represented for their 'r

? posting on this division against serving graduate
quota vacancies acrued after 31,10.83. Accordingly

their case was referred to the Headquarters. On

from Tribunal
receipt of instructi ms/the applicant has been
to report to
EPareg With the sR® instructicns/ O& M. LucknoW

vide notice dated 23.2.87_

<l There is no denial of the fact that the

recommendast i ong were made but later on it was net

A 4
the @pplicant who was respensible for moving te
J—M_(._.k-.»-ﬂv")
Altakebad but it was the respondents who were 4

=
rcspensible £or the same.The averments in the ceuncer

are not correct. The agpplicant thus, by virtue of ;
his postiion was entitled to the grade of Bs 330-560.

The respondrnts thus, did not allew to move him to

Lucknow Division . Thus, the applicant has been
deprived of what has been entitled by ths act £ the
r:gpon-dents and the applicant is entitled to the
relief claimed in view of his seniority and postiion

Which he earned in the examination as restructuring
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nqhﬁﬂgr'as to costs, O

¥ A.M.
¢ Euzknant®x, : 4
Allahabad Dateds13,9.91, i ¥ .%




